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Kuki group appeals to PM, NHRC
to intervene in Manipur crisis

NEW DELHI: Kuki groups have written to
Prime Minister Narendra Modi and the
National Commission of Human Rights,
urging their intervention to ease the conflict
situation in Manipur, which has been
racked with ethnic violence since last year.

The Kuki Organisation for Human Rights
(KOHUR) in its letter accused the Meiteis of
launching a "majoritarian mayhem" to grab
the tribal land.

“It is neither the first time nor going to be
the last; Constitutional Protection and the
Human Rights of the Tribal people had been
violated and abused time and again,” it said.
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NHRC's National Conference on the
Rights of Older Persons concludes
Marking its 31" Foundation Day,
NHRC organised a day-long na-
tional conference on the ‘Rights
of Older Persons’ recently at
Vigyan Bhawan, New Delhi. De-
livering the keynote address, Act-
ing Chairperson, Vijaya Bharathi
Sayani said that the challenges
faced by older persons are multi-
fold. From financial insecurity
and healthcare disparities to so-
cial isolation and discrimination,
they confront a myriad of obsta-
cles that can significantly impact
their quality of life, these are not
merely hypothetical scenarios.
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171 Assam police encounters: SC terms issue very serious seeks
details

https://english.mathrubhumi.com/news/india/supreme-court-assam-police-encounters-
1.10009403

22 October 2024, 07:54 PM IST

The Supreme Court expresses concern over 171 police encounters in Assam between
2021 and 2022, seeking details from the state government on investigations and
outcomes.

New Delhi: The Supreme Court on Tuesday termed "very serious" the issue pertaining
to 171 police encounters in Assam from May 2021 to August 2022 and sought details,
including about the probe conducted in these matters.

A bench of Justices Surya Kant and Ujjal Bhuyan was hearing a plea challenging a
January 2023 order of the Gauhati High Court which had dismissed a public interest
litigation (PIL) raising the issue concerning these encounters by Assam Police.

In its order, the high court had referred to an affidavit filed before it by the Assam
government which said 171 incidents had taken place from May 2021 till August 2022 in
which 56 people died, including four in custody, and 145 were injured.During the
hearing on Tuesday, the apex court observed, "It is a very, very serious issue. One
hundred and seven-one incidents are alarming."When the counsel appearing for Assam
said the high court was not inclined to entertain the PIL and termed it premature, the
bench observed, "Petitions like this can't be brushed aside as premature.

Advocate Prashant Bhushan, appearing for petitioner Arif Md Yeasin Jwadder, argued
that a large number of encounters had taken place in Assam and the state police was
not complying with the guidelines issued by the apex court in its 2014 judgement on
procedure to be followed in probing police encounter cases.He argued the National
Human Rights Commission (NHRC) and the Assam Human Rights Commission did not
discharge their duties enjoined by law in these cases.

"In civil liberty matters, the Supreme Court expects you to be at the forefront," the bench
told the counsel appearing for the commissions."Once they (human rights commission)
have received a letter or complaint, don't wait for the complainant to come to you. You
use your machinery to find out the truth," the bench said.Observing that it was not an
adversarial litigation, the top court said it was conscious of the sensitivity of the matter
and also about the geographical location of the state."But at the same time, if there is a
mandate, then compliance is needed," it told the state's counsel, adding, "You have to
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follow the mandate of law."lt asked the state to furnish details of these 171 incidents,
including who investigated these cases and what was their outcome.

"The state has a very troubled past," the bench observed during the hearing.The state's
counsel said the high court had noted in its order that separate FIRs have been
registered in all these 171 cases.He said the state authorities were complying with the
guidelines issued by the apex court in the 2014 verdict.The counsel said earlier,
militancy was a major issue in Assam but now "drugs is the new war in Assam"."All
these are not drugs-related issue," the bench observed.It posted the matter for further
hearing on November 26.In July last year, the apex court had sought responses from
the Assam government and others on the plea challenging the high court order.

The petitioner had claimed before the high court that over 80 "fake encounters" were
conducted by Assam Police during May 2021 till the date of filing of the writ petition,
resulting in 28 deaths.He had claimed that people, who have been killed or injured,
were not dreaded criminals.He had also sought an independent investigation by CBI,
SIT or a police team from other states under the court's supervision against the police
personnel concerned.PTI
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171 Incidents are alarming': SC to Assam on police encounters,
seeks details

https://www.newindianexpress.com/nation/2024/Oct/22/17 1-incidents-are-alarming-sc-
to-assam-on-police-encounters-seeks-details

The court observed that such petitions, challenging these police encounters, "could not
be brushed aside as premature."

Suchitra Kalyan Mohanty Updated on: 22 Oct 2024, 11:46 pm 2 min read

NEW DELHI: The Supreme Court on Tuesday expressed concern over 171 police
encounters in Assam from May 2021 to August 2022, describing the issue as "very
serious."

The court observed that such petitions, challenging these police encounters, "could not
be brushed aside as premature."

A two-judge bench, comprising Justice Surya Kant and Justice Ujjal Bhuyan, sought
detailed information from the Assam government on the investigations conducted into
these encounters.

"It is a very, very serious issue. 171 incidents are alarming," remarked the concerned
apex court during the hearing.

The bench was hearing an appeal filed by petitioner Arif Md Yeasin Jwadder,
represented by advocate Prashant Bhushan, challenging a January 2023 order of the
Gauhati High Court that had dismissed a Public Interest Litigation (PIL) addressing
these encounters by the Assam Police.

During the proceedings, Bhushan contended that the Assam Police had not adhered to
the guidelines issued by the Supreme Court in its 2014 judgement regarding the
procedure for investigating police encounters. He pointed out that a large number of
such encounters had taken place in Assam during the stated period.

The Gauhati High Court, while rejecting the PIL, in its order had referred to an affidavit
filed before it by the Assam government which said 171 incidents had taken place from
May 2021 till August 2022 in which 56 people died, including four in custody, and 145
were injured.

On Tuesday, the counsel for Assam informed the Supreme Court that the high court
had dismissed the PIL, deeming it "premature." However, the apex court observed,
"Petitions like this can't be brushed aside as premature."
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Bhushan further argued that both the National Human Rights Commission (NHRC) and
the Assam Human Rights Commission had failed to discharge their duties and that due
process of law had not been followed in these cases.

The Supreme Court, addressing the NHRC's role, remarked, "In civil liberty matters, the
Supreme Court expects you [NHRC] to be at the forefront."

Clarifying that the case was not adversarial litigation, the apex court acknowledged the
sensitivity of the matter and Assam's geographical location. It fixed the next hearing for
November 26.

The petitioner had earlier argued before the high court that over 80 "fake encounters"
were conducted by Assam Police between May 2021 and August 2022, leading to 28
deaths. The plea noted, "It is sad that many people killed or injured were not dreaded
criminals," and called for an independent investigation by the CBI, SIT, or a police team
from another state under the court's supervision.
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Bihar News: H1a< # SUdb¢ B! TSIl HIC Ig Pl Bl a1 & SR HId,
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https://www.amarujala.com/bihar/saran/bihar-news-prisoner-serving-life-

sentence-in-siwan-died-during-treatment-panic-among-family-members-2024-10-
22

Updated Tue, 22 Oct 2024 07:15 PM IST
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Forum for Human Rights meets NHRC Chairperson

https://www.dailyexcelsior.com/forum-for-human-rights-meets-nhrc-chairperson/

By Daily Excelsior -October 23, 2024
Excelsior Correspondent

JAMMU, Oct 22: Members of the local unit of Forum for Human Rights and Social
Justice today met with National Human Rights Commission, NHRC Chairperson Vijaya
Bharti Sayani and discussed human rights in Jammu and Kashmir and apprised her of
the current situation.

Commission’s DG Investigation Ajay Bhatnagar was also present on the occasion. The
Forum’s delegation included Senior Additional Advocate General SS Nanda, Advocate
Rakesh Chargotra, Advocate Sunil Malhotra, Advocate Diwakar Sharma, Advocate
Rohan Nanda, Advocate Deepak Sharma, Advocate Chetan Prabhakar and Advocate
Karn Parashar and other advocates.

The Forum members told the NHRC National Chairperson that the killings of innocent
people by Pakistan-backed terrorists in Jammu and Kashmir are a direct violation of
human rights. In this context, the Forum cited the terrorist attack in Ganderbal two days
ago in which 7 people were killed.

Apart from this, the forum also drew the attention of the National Human Rights
Commission towards the safe and dignified return of Kashmiri Hindus, displaced
persons of Jammu and displaced persons of Talwara to their native places, who were
displaced in their homeland due to terrorism in Jammu and Kashmir.
Commission Chairperson Vijaya Bharti Sayani assured to consider the suggestions
given by the members of the forum.
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India News | Kuki Group Appeals to PM, NHRC to Intervene in Manipur

https://www.latestly.com/agency-news/india-news-kuki-group-appeals-to-pm-nhrc-to-

intervene-in-manipur-6362074.html

Get latest articles and stories on India at LatestLY. Kuki groups have written to Prime
Minister Narendra Modi and the National Commission of Human Rights, urging their
intervention to ease the conflict situation in Manipur, which has been racked with ethnic

violence since last year.
Agency News PTI| Oct 22, 2024 09:12 PM IST

New Delhi, Oct 22 (PTI) Kuki groups have written to Prime Minister Narendra Modi and
the National Commission of Human Rights, urging their intervention to ease the conflict
situation in Manipur, which has been racked with ethnic violence since last year.The
Kuki Organisation for Human Rights (KOHUR) in its letter accused the Meiteis of
launching a "majoritarian mayhem" to grab the tribal land.

"It is neither the first time nor going to be the last; the Constitutional Protection and the
Human Rights of the Tribal people had been violated and abused time and again," it
said.The letter also contained several news clippings and reports on the violent
incidents in the northeastern state.

The Kuki group urged the NHRC to make a "kind and sympathetic intervention in
Manipur to prevent the Manipur state government and the majoritarian Meitei ethnic
cleansing pogrom and save the minority Kuki-Zo tribal community from total
annihilation.""The current state-sponsored Meitei war is not only anti-human and anti-
tribal but also anti-constitutional and anti-national that your kind intervention would
surely help in preventing them from going further," the KOHUR said.More than 200
people have been killed in ethnic violence in Manipur since May 2023.
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Kuki group appeals to PM, NHRC to intervene in Manipur

https://timesofindia.indiatimes.com/india/kuki-group-appeals-to-pm-nhrc-to-intervene-in-
manipur/articleshow/114472119.cms

PTI | Oct 22, 2024, 09.20 PM IST

NEW DELHI: Kuki groups have written to Prime Minister Narendra Modi and the
National Commission of Human Rights, urging their intervention to ease the conflict
situation in Manipur, which has been racked with ethnic violence since last year. The
Kuki Organisation for Human Rights (KOHUR) in its letter accused the Meiteis of
launching a "majoritarian mayhem" to grab the tribal land.

"It is neither the first time nor going to be the last; the Constitutional Protection and the
Human Rights of the Tribal people had been violated and abused time and again," it
said.

The letter also contained several news clippings and reports on the violent incidents in
the northeastern state.

The Kuki group urged the NHRC to make a "kind and sympathetic intervention in
Manipur to prevent the Manipur state government and the majoritarian Meitei ethnic
cleansing pogrom and save the minority Kuki-Zo tribal community from total
annihilation."

"The current state-sponsored Meitei war is not only anti-human and anti-tribal but also
anti-constitutional and anti-national that your kind intervention would surely help in
preventing them from going further," the KOHUR said.
More than 200 people have been killed in ethnic violence in Manipur since May 2023.
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NHRC Orders Odisha to Pay ¥30 Lakh Compensation for Sewage
Workers’ Deaths

https://odishabhaskar.in/odisha/nhrc-odisha-sewage-workers-compensation-97019/

Odisha By SWAGAT Last updated Oct 22, 2024 at 4:35 PM

New Delhi/Bhubaneswar: The National Human Rights Commission (NHRC) has
directed the Odisha government to pay Rs 30 lakh as compensation to the families of
two workers who died due to alleged asphyxiation while cleaning sewage tanks in Angul
district.

The directive came in response to a petition filed by lawyer and human rights activist
Akhand.

The deceased, Raghu Hansda (28) and Medha Nag (31), both from Mayurbhanj district,
lost their lives on 13 September while cleaning a septic tank in Nuahata village under
Banarpal police station in Angul.

The petition cited the Supreme Court’s ruling that manual scavenging is illegal and
mandates compensation for such deaths, regardless of whether the employment was in
the public or private sector.

The NHRC instructed the Chief Secretary of Odisha and the District Magistrate of Angul
to ensure compliance with the compensation order within six weeks. The panel also
reminded officials of the Supreme Court’s directive to completely eradicate manual
scavenging.
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Odisha: NHRC seeks ATR, compensation over death of 2 sewage
workers

https://www.orissapost.com/odisha-nhrc-seeks-atr-compensation-over-death-of-2-
sewage-workers/

PNN Updated: October 22nd, 2024, 09:09 IST

Angul: The National Human Rights Commission (NHRC) has directed the Chief
Secretary and the District Magistrate, Angul, to ensure the needful action and submit
the action taken report (ATR) over the death of two sewage workers during the cleaning
of a septic tank in Nuahata village under Banarpal police station limits in Angul district.

The NHRC also sought a report on payment of compensation of *30 lakhs to the next of
kin of each of the deceased sewage workers within six weeks. While adjudging a
petition filed by rights activist Akhand, the NHRC issued such direction last week. The
petitioner drew the attention of the apex rights body on the tragic death of two manual
scavengers, Raghu Hansda (28) and Medha Nag (31) while they were engaged in
cleaning a septic sewage tank in Nuahata village under Banarpal police station limits in
Angul district.

The complainant further submitted that the Supreme Court, in its landmark judgement in
Safai Karamchari Andolan vs Union of India & Ors. (2014), made it unequivocally clear
that manual scavenging is illegal and directed all concerned authorities to ensure the
complete eradication of the practice. The top court further mandated a compensation of
10 lakh to the families of those who die while performing such hazardous tasks,
irrespective of whether the employment was in the private or public sector.

Akhand requested the NHRC to consider the matter with urgency and take the
necessary steps to deliver justice.
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Odisha: NHRC = &I HIasT ST BT Hid W TSR 3R Farmast &t |7ifT
Gl

https://jantaserishta.com/local/odisha/odisha-nhrc-seeks-atr-and-compensation-for-
death-of-two-sewage-workers-3599226

Kiran 22 Oct 2024 10:29 AM
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SC Directs Assam to Submit Details on 171 Encounter Killings

https://www.pratidintime.com/national/sc-directs-assam-to-submit-details-on-171-
encounter-killings

The SC questioned the Assam government about whether the state police had been
specifically targeting a particular community through encounter killings.

Pratidin Time Updated on: 22 Oct 2024, 7:42 pm

The Supreme Court (SC) has adjourned the matter of alleged fake encounters in Assam
to November 26, 2024, directing the state government to submit comprehensive details
on 171 encounter cases, including the progress of ongoing investigations.

As per reports, Advocate Prashant Bhushan represented the petitioner, Jwadder, while
Senior Additional Advocate General Nalin Kohli appeared for Assam. The Bench on
Tuesday was hearing a plea concerning fake police encounters in Assam, seeking the
registration of FIRs for murder against police personnel involved accused of being
involved in such encounter killings.

The SC questioned the Assam government about whether the state police had been
specifically targeting a particular community through encounter killings. A Bench
comprising Justices Surya Kant and Ujjal Bhuyan inquired about the slow progress of
investigations into alleged fake encounter cases.

Justice Ujjal Bhuyan, who hails from Assam, expressed concerns, stating, "Are police
personnel targeting a community? Going overboard in their duties? Petitions such as
this cannot be dismissed by stating as premature in nature ... The magisterial enquiry
should not be going on till now. It should hardly take 10 or 15 days. These incidents are
of 2021 and 2022. It would be futile."

The Bench emphasized Assam's difficult history regarding fake encounters, noting,
"Whatever it may be, it cannot be said that encounter did not happen. State has a very
troubled past. There are reports as well. You cannot deny that."

The court further criticized the National Human Rights Commission (NHRC) for its
handling of such cases, remarking that it expected the NHRC to play a more proactive
role. "We expected NHRC to be at forefront on these civil liberties issue," Justice Kant
observed.

In one instance, the Assam Human Rights Commission had closed a complaint after the
deceased's wife did not pursue the case. The court also mentioned it would examine
whether state-level bodies could have pursued the cases with supporting data, rather
than closing them.
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The Assam government had previously defended its actions, arguing that only 10
percent of fleeing criminals in the past decade had been injured, which it justified as
self-defense. The petition, filed by advocate Arif Yeasin Jwadder, followed the Gauhati

High Court's refusal to order an independent probe. Jwadder's plea mentioned over 80
encounters since May 2021.
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When police stations turn crime scenes

https://www.deccanherald.com/opinion/when-police-stations-turn-crime-scenes-
3244090

India's response to police misconduct must move beyond short- term suspensions and
public statements.

Sachi Satapathy Last Updated: 23 October 2024, 02:37 IST

The recent case of police brutality in Odisha, where the fiancee of an army officer was
allegedly assaulted in custody, has ignited national outrage. This episode is more than
just a singular instance of gender-based violence; it points to systemic flaws in India's
law enforcement. Over 2,000 custodial deaths were reported between 2017 and 2021,
yet the number of convictions remains staggeringly low. While the Odisha government's
response suspending officers and promising investigations may seem swift, it seems
aimed more at pacifying public anger than delivering real accountability. Without
substantial reforms, such measures merely skim the surface, leaving the entrenched
culture of police impunity intact.

On the night of September 14-15, 2024, a couple approached the Bharatpur Police
Station in Odisha to report a road rage incident. Instead of receiving protection, the
woman alleges she was brutalised beaten, molested and sexually assaulted by officers,
including the station inspector. Her fiancé, an army officer, was also assaulted and
unlawfully detained. This event reveals a disturbing truth: the very institutions designed
to protect citizens often become perpetrators of violence. Beyond the headlines, this
case raises critical questions about the state of policing in India. Why do incidents of
custodial violence continue to occur with alarming frequency? Why is it so difficult to
bring perpetrators to justice? And how can we restore public trust in a system that is
meant to protect us? A 2021 report from the National Human Rights Commission
documented over 1,700 custodial deaths that year alone, highlighting the widespread
abuse of power. Despite efforts like the Supreme Court's 2023 directive mandating
CCTV surveillance in police stations, incidents like this expose glaring gaps in
accountability and enforcement.

This pattern of police misconduct is not unique to Odisha. National Crime Records
Bureau (NCRB) data from 2021 reveals that over 49,000 complaints were filed against
police officers, yet fewer than 28% resulted in any disciplinary action. Between 2019
and 2022, over 2,600 custodial deaths were reported, many involving allegations of
torture, with less than 1% of implicated officers convicted. The Centre for Law and
Policy Research (CLPR) in 2023 highlighted that most of these deaths involved
marginalised groups. In the Odisha case, while five officers have been suspended, such
reactive measures barely scratch the surface. What's really needed is to dismantle the
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entrenched culture of impunity within law enforcement that shields officers from facing
meaningful consequences.

Despite legal reforms, such as the 2013 Criminal Law (Amendment) Act aimed at
reducing sexual violence, police stations meant to be places of protection are often sites
of fear for women. In 2022, the NCRB reported over 31,000 cases of rape in India, with
a disturbing number involving law enforcement officers as perpetrators. A 2023 report
by the Ministry of Women and Child Development revealed that over 70% of women
were afraid to report crimes to the police, fearing further mistreatment. This culture of
fear silences many victims.

The case highlights the urgent need for systemic reform. India's response to police
misconduct can no longer rely on short-term suspensions or public statements. What is
needed is a structural overhaul of the law enforcement system. Investigations into police
misconduct should be conducted by independent bodies or judicial commissions, not
internal police units that often protect their own. A 2022 National Human Rights
Commission report highlighted over 1,300 custodial deaths in just one year,
emphasising the need for external oversight. Additionally, India's police forces must
undergo continuous gender sensitivity and human rights training. A 2023 pilot
programme in Maharashtra, which introduced such training for newly inducted officers,
led to a 12% reduction in complaints of police misconduct. This type of training should
be scaled up nationwide. The police departments must also improve transparency by
publicly disclosing the outcomes of investigations into misconduct. The custodial deaths
and sexual violence perpetrated by law enforcement must lead to swift legal action, with
no room for impunity.

This issue has cast a harsh spotlight on India's police forces, exposing the deeply
ingrained issues that plague them. The nationwide outrage presents a rare opportunity
for meaningful reform, but the question remains: will India seize this moment for
change, or will this case simply become another entry in the long list of police brutality
incidents? Without systemic reform, the cycle of abuse, impunity and public mistrust will
only continue. Justice for the Odisha victim and all victims of police violence remains
precarious. India's path forward hinges on its willingness to embrace reform. The nation
is watching, and what happens next could either pave the way for change or allow the
status quo to persist.

(The writer is the Director, AF Development Care, New Delhi)
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